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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
Allahebad Bench, allahabad.

— —

Original application No. 711 of 1996
this the 5th day of February'200.,

HON'BLE Mk JUSTICE f, He Ko TRIVEDI, VICheCHALAMAN,
HON' BLE iR M. Ps  SINGH, AQMINISTHATIVE MBUBEH.

- —

Brija Nand Tewari, aged cbout 38 years, /o lete sSri sahabzada,

Tewari, B/o Village & Post Bheda Kaedaed, District Deoria.

. +es Applicant. ;

By Advocete : Sri Rakesh Vemma,
Versus., ' I
Unicn of India through Secrets:y, Ministry of Communication,

New Delhi.

23 The Senior Superintendent of Post COffices, Deoria

Division, Ueoria.
3. ~ The Bhief Post Master Geneicl, U.P. Eegion, Lucknow.
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JUSTICE K. it Ke TRIVEM, VICE-CHAILHMAN.

By this application, the applicant has prayed for
a direction to the respondents not to interfere with the peacef.ul;'

working of the applicant as Extra Lepartmental Brench Post ]

iiaster, Bheda Pakad, Distiict Deoria. It appears that the

applicant was allowed to discharge the functions of E.D.B.P.M.,
Bheda Pakad District Deoria on death of his father on 11.8.94.

It is not disputed that the applicant is not qualified f-urt:t}b'e
post of EJBRI. In the circunstances, though, the applicant

. ~ “A_oﬁm‘k ¥
was pemitted (Edr&ﬁu:ghi time to discharge the function as a
matter of stop gap arrengement, no right is credited in his
fevour to continue on the said post. Therefore, he is not

entitled to any relief claimed in the Q A,

=

a L i
L



g iAo

~ All ahabad;

GIKISH/~

dismifSed. No order as to costs.
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